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for Mr.B.Narasimha Sharma for the Respondents.

'4£ One copy to Mire SeRamakrishna Rao, Advocate, CAT., Hyda

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD:

0A. Ho0.1410 of 1999
Betueon : | Datad:22.3.1998

N.Maraiah | we Applicant
And

1. The Superintendent of Post
 Bffices, Suryapet Division,
Suryapet, Dist.Nabhgonda.
2. The Director of Postal Services,
. Hyderabad Regiony Hyderabad.

Ja u.Lakshmlnarasalah, GC.TBOP Postman,
Tirumalagiri S.0., Suryapet Division, .
. Nalgondae o . «s Respondents.

-

Cuunse;'for the Applicant fir. $;$amaknishna Rso

Counsel for the Respondsnts t fr.B.N&Sharma

T

THE HON'BL MR, R,RANGARAJAN : MEMBER (4)
THE HOM'BLE MR, B.85.JAI PARAMESWAR 3 MEMBER .(2)

% X #

THE TRIGUNAL MAJE THE FOLLOEENG ORDER:

' Hmard Fire S.Rdmakrlshna Rao Por the apnllcanu and Mr.ﬂacab

When the 0A was taken up for hearing, ths lsarned counsel
for the Resronﬂente submitted Lﬁat, two Annaxuras are not
anclos&d to the Deply and hence, her ruquests time.

The above submission appesrs to be a astonishing one for
us for asking adgnurwment. 1t is for the respnndanus to ensure
that the replf ig-filed with all doruments.

“This reply was filad on 22. 4.1998, If it is deficient of
documents, the respondents could have included the documaents.
Subseguantly without delay insted of doing that, uhen it is poséed
for haarlng the resPDnjantq reguest for adjournment, ‘

, Such a reason for adgmurnnunt cannot ba mranted. Howsver,
as a matter of COHC&SSan, list this O.A. on 7.4.159%9. On that
date, R=1 should beg prasent parsonally to answar our guestions.

~ .

Yool
o 3
Sectioh OFFida <t
Copy to:
1+ The Superlnrendent of Fost bffices, Suryapet Division, Suryapet.
2. The Director of Postal Services, Hyderabad Reglon, Hydsraba d.
3¢ G Lakshmlnarasalah, OcceTBOP Fostman, Tirumalagiri S, Ou,s
Suryapet Division, Nalgonda.

5. One copy to fr, B.H. Sharma, 8r.0G50., DAT., Hyd.
6. One duplicate copy.

5rr




-_\"'--.‘-uh-..\h“ -

RN TIND COURT

CHECKEZID . BY
ADPROYTD &Y

TYPED. v 3Y
COMPARED BY

THTZ CIMTRAL ADﬁI.IwTQAthf TRISULAL
HYNERADAT BINCH © HYDL AT AD,

THE HON'BLE MR, JUSTIGE D.H.NASIR:
AIRMAN

THE HO'ELE 4 . RAJINDRA PRASAD:
MEMBER (A)

THE HON'ELE MR.R.RANGARAJAN £
MIM3<R (A)
I .
THT HON'ILT MR{8.5.3AL ﬁaaamzéﬁgﬁ
mrfasr ()

|
DATED: 22 ("3 / é{g

n0E R/ AUDEER-ENT—

e

#m“JRA./ED.Nd;

0.n. o, /mo/cr I~

AQMITTI0 ANY LN TIRIM DIRZCTIONS
1SSUED.

ALAOWED

n1sknseo OF QITH DI _trI”'”T} lffsq

NROCRAD/ RZJECTED

ND SROC

SRR

#raig smafas wﬁwﬁuu
i:uual Administrative Tribunel -
IDESPATCH

'"ﬂ AR 199

geerarg saradie
HYDERABAD BENCH




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

HYDER ABAD
OA.No.1410 OF 1997, DATE OF ORDER:12-4-1999,
BETWEEN:
N.Maraiah. : ..ﬂ..ﬂpplicant
and

1. The Superintendent of Post Offices,
Suryapet Oivision, Suryapet,
Nalgonda District.

2. The Director of Postal Services,
Hyderabad Region, Hyderabad.

3. G.lakshmi Narasiah, TBOP Postman,

Tirumalagiri 5.0,, Suryapet Division,
Nalgonda District.

«cssss.RBSpoOndents

COUNSEL FOR THE APPLICANT :: Mr.S.Ramakrishna an
COUNSEL FOR THE RESPONDENTS:: Mr.B.NarasimhdSharma
LORAM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

 AND
THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER(JUDL)

: DRDER

ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER(J) )

Heard Mr.S5.Ramakrishna Rac, learned Counsel for
the Applicant and Mr.8.Narasimha Sharma, learnad
Standing Counsellfor the Respandents. Mr.C.Mallaiah,
Superintendent of Post Office, viz., R-1 in this OA

Bowed
was prasent. Notice sent to R=3 was not returnsd sgfk.

C}\//' . _ ceserssena?




2,  The applicant in this OA was initially appointed
'~ as ED/BPM, Sivannaguda Branch Office on 1-2-1967 and

S
was appointed adﬁfndp'D' on 4=3-1977, He was promoted

as Postman with effect Prom 4-10-1981,

3. Tha normal channel for posting a Postman fecn -
maii Overseer/Cash Oyerseer/Sorting Postman/Head Postma
exists in rules and the criteria Por that posting is th
the Postman should have been put in 10 yearé of satis-
factory service combined with the seniority position in

the seniority list.

4, The applicant was direbtad to undergo training
Por 14 days with effact Prom 17-10-1092 as per Memo
Ne.B1/MB/92, datad:29-1041QQZ(Annaxure.III to the OA)
‘Por posting as Mail Overseer which fell vacant in

the Unit against which he was eligible for posting.
It is stated that Respondent no.1 has sslected the
applicant as Mail Oversesr on adhoc basis and because

of that ha-uas sent for treining.

S. The applicant assumed the charge ef Mail Cverseer
on adhoc basis with effect from 17-10-1992, On 25-3-199
a mamo was issued by the éespnndant No.1 reverting him
fram the post of Mail Uﬁersaer on the grdund that the
applicant is a non-TBOP Postman and one Sri G.Lakshmi-
Narasiah, who is a TBOP Postman and who is reported to
be senior to the applicant haréin as Postman, was

appointed as Mail Ovyerseer, Suryapst Division, by

impugned Order No.B1/M0s/97-98, datad:10-10-1997(Anne-

xure.A-I to tha OA) in the place ef the applicant.

....I.'...a
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6. This OR is filed to set aside the impugned

Order No.B1/MO0s./97-98, dated:10-10-1997 of Rgspondant
no.1, whersby the applicant was reverted from the poat
of Mail Uﬁersaar to work as Postman, Suryapet Head
Office - -~ by holding the same as arbitrary, illegal
and unﬁarranted, and for a consequential direction

-to the respondents to continue the applicant as Mail
Overseer on ragulai basis taking into caﬁsideration
tha continuous sarvég'rsnderad by the applicant with

all consequantial benefits.

7. The main contention of the applicant in this

OA are as follows:-

i) The applicant is uofking as Mail Ovyersaer right
from ths yaar 1992 onwards evan though it tfes termed

as adhoc. As the seniors even under the TBOP Scheme
ware not willing to work as Mail Ovyerseer, the applican
was posted as Mail Overseer as he was willing to work.
Mail Oysrseer post beiné a strenuous job none of the

VR
Postman even TBOP -Postmanare willing tec work. Hence,

s
the applicant was posted as Mail Overseer and %g%dis-

charging his duties sfficiently for the last 5 years.

it) Having continued in the post of Mail Ovarseer
for over 5 years, it cannot be termed as adhoc and
posting a TBOP man vice him reverting the applicant

herein is irregular and uncallad for.

[23




8. The respondents submit that the applicant was
crly a non-TB0P Postman and hs has no right to be
continued as Mail Overseer if TBOP Postman are i;:l;
available fbr posting as Mail Overseer. The posting
of the applicant is only on adhoc as on the date of
his poeting way back in the ysar 1992, There were
TBOP Postman available only whaen Sri Lakshmi Narasaiah,
Respondent no.3 accepted the posting. He was posted
as regqular Mail Overseer and the applicant was raveﬁéd.
Howaver, the applicant was promoted as Mail Uyersser
with effect from B-10-1998 as the TBOP promotion was
extended to him with effect from 28-10-1997, as he had
completed the required number of years of service as |
on that dats. On 10-10-1997, uhen he uas reverted, the

applicant was not a TBOP Postman.

9. In view of the above submission, we asked the
regpondents to fuote the necessary rules in regard to

the postlﬁg of a Postman to the post of Mail Ovarseer

The respondents produced the lstter of the Directorate
bearing No.44/75/86-5P8-1, dated:27~1-1987, circulated
by the PMG by the Memo No.ST/ZB/Bd.I/ngs..dated:3-2-1?87.
In this letter, it has been clearly stated that "uith“3
the introduction of TBOP Scheme, thes position stands
changed. Now the posts of Sorting Postman/Mail Overseelr/
Cash Overssers ars to be filled up by the officials of
16 yoars of service promoted under Time Bound One Promﬁ-
tion Scheme. There is no question of an 0fPicial who is
promoted to Selection Grade being unwilling te be posted
sagainst these posts. Since once he is promcoted, posting

g

.‘0.0..‘.5
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to such post is to be treated as transfer for uwhich
there is no refusal. Hence, the guestion of filling
up of any posts of Sorting Postman/Head Postman/Mail
Overseer/Cash-Ovarseers by an Official of just 3/s

years nn%dhoc basis will not arise.”
i

That letter was further followed by ancther
latter of the Directorafa bearing No.44/75/86=-5PB-~1,
dated:13-7-1987, circulated by the PMG, Andhra Circle
by his Memo No.S5t/28/84-1/R1s, dated:31-7-1987. The

relevant portion of that Circular reads as below:i-

"It has been dacided that in a Postal Unit
Selection Grads Postman promoted under

Time Bound One Promotion Scheme is not
available to fill-up vacant post of Sort-

ing Postmen/Head Postmen/Mail-Oversesr stc.,
Postman Cadre official with minimum of 3 years
of regular service in the gradse be promated
purely on adhoc and temporary basis as Sort-
ing Postmen/Head Postmen/fMail Overseer till
such time a Selsction Grade Postman promo ted
under Time Bound one Promotion Scheme becomes
available in order to fill up such wvacancy

on regular basis.”

10. Once sgain the letter reads that the Postmen
with three years of regular service can be given only
adhoc promotion till a TBOP Selection Grade Postman
is available. The learnad Counsel for the Respondents
also brought to our notice the latter No.44-39/86~5P8=
I, dated:16-2-1987, circulated by the PMG, Andhra
Circle byletter No.St/28/84-1/RLs, dated:31-7-1987,
whereby the Directorate has given instructions that
if Senior TBOP Postmen are not willing to take up the
post, tha Juniors who are inﬁthe TBOP Postman Cadre

can be posted. Nouwhsre any promekten was given for

X A/ 6
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filling up the post of Mail Overseer by a non-TBOP

Paostman.

11. Uhen the applicant was promoted as a Mail Overseer
in the ysar 1992, tha;s were T1B0P Postmen available.

It is not understun;2uhy the respondents failad to post
a TBOP Poatman in accordance with the various Circulars
indicated above. For unknoun reasons the applicant
was promoted agfail Oversser on adhoc basis without
following any rule. This in our opinion is incorrect.
But whether it will give any right to the applicant

to be continuad as Mail Overseer when he is not in the :

TBOP Cadre is a point for consideration in this OA,

12, No doubt the applicant had continued an adhoc
basis as Mail Overseer é;en though TBOP Postmen wers
available. to ths indifference showun by the Respon-
dents in replacing the applicant even if he is promotad
in the year 1992, within a short period thereafter, say,
less than Six mnﬁthsL They failed to do so. The appli-
cant was continued as a Mail Overseer on adhoc basis for
about 5 years and was reverted on 10-10-1997, uhan only
18 days were left fPor his becoming a TBOP Postman. If
the applicant had continued as a Mail Overseser on |
adhoc basis, he would have becoms eligible for being i
posted as a Mail Oversesr with sffect from 28-10-1997,;
uhen'he had completed the required number of yaars of
service to come tﬁ the cadre of TBOP Postman in the
Selection Grade. Hence, in our opinion reverting

wihgan it
him at this fag end i.e.,ponly 18 days, left for him

h- /
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i
to bescome TBOP Postman is not warranted. Sri G.Lakshmi-
Nerassiah could have-bsen posted in some other post

when he was available and posting him in seme other

k

post is not going to erode the service benefits of ka
Respaqdent no.3 as he was promoted already as a TBOP

Postman drawing the scale of pay. Henca, ws fell that
some ralief in.this CA has to be given to the applicant

hergin due to non-following of instructions by the

respordient-~avthorities as narrated above.

13. Tha applicant was ravertsd on 10-10-1997 whsn

18 days earlier to his bacoming TBOP Postman. That
reversion in our opinion is not warranted as stated
earlier. The applicant could have been continued as

a adhoc Mail ﬁverseer till 28-10-1997 and his services
wera regularised on that dats when he became a TBOP
Poatman. Hence, it has to be held that tha applicant
sven though he was raverted on 10-10-1997, he shodld
be given the post of TBOP Postman with effect from
2B-10-1997 treating him as a adhoc baais Mail Overseer
from 10-10-1997 from the date of his reversion till
he completes ths required number of years of service
for posting as TBOP Mail’ﬂverseer with effsct from

28-10-1997.

14. Then the next question arises as to hou to

treat the period from 28-10-1987 to 8-10-1998 uhan

he was posted as a Mail Oyerseer. The'intervening
period from 29-10-1997 till ths applicént was promoted

on a regulsr basis as TBOP Postman from B-10-1598

should ba deamed as continued him as Mail Ovyerseer



-f=

treating him as a regular cadre of Mail Overseer right
from 29-10-1997, His consequential benefits should
be granted to him in accordance with the above deemad |

posting.

15, In the result the following direction is giveni-

hewe feere

"“The spplicant should be deemed to be/
continued es a adhoc Mail Overseer from
10~-10-1997 to 28-10-1937, and he should
be treated as a regular Mail (Oversesr
from 28-10-1997 onuards. The service
and monetary benefits arising in view
of the above diraction, if any, should

be granted to the applicant in accordance
uith the Lau,"

16. The OA is ordered accordingly. No costs,
(8.5, ARATMESHWAR ) ( R.RANGARAJAN )

W
OSN

MEMBER (JUDL) - ME MBER (ADMN) o
'i iy T ||
| _~ | DATED:this thel2th day of April,1999
-: L --' ) /\A’“l':
Dictated to steno in the Opsn Court ﬂ‘ T 20
|
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dPAEE MOD. 1

FidRM T1T (BEE RULE B3
IN THE CEMTRAL ADMINIBTRATIVE TRIBUNAL: HYDERARAD
aTr HYDERARAD

M., Nz q q b OF 1597

iM
D.f. No. 141 0o0f 1997

BETWEEN:

Be FMaralah B/0 Famulu,

agad about 53 years, working as Mail Oversesr,

Fast Sub-Division, BURVAFET,

District Malgonda. ’ PP TOANT

G MDD

1. The Buperinterdent of Pozst OFficess,
Burvapet Division, SURYAFET, Dist. Malgonda.

i

The Director of Fostel Services,

™1
-

Hyderabad Region, HYDERABAL, RESFONDERNTS / RE

ae fi. Lakshoinarasaiah 870 not kbnowng
aged not known, Ooo. TBOF Postman,
Tirumalagiri: 2.0, Buryapet Division,

BEMNCH

AOFPLIGCANT

SPONDENTS

Districh Naloonda. PRUPDQEQ FIESFONDENT

FISCELLAMEOLS APPLICATION FILED UNDER RULE (37 OF

LafaTl,

CRROC, Y RULES, 1987

For  the ressons stated in the acocompanying

affidavit,

the Hon'bls Tribunal  may be pleassd to permit the  applicant

RFerein  to  implsad the propossd Respondent  as rEIESHEATY . party

Respondsnt an Frivdte Respondent (R-3), as propossd

Fespondent

s promoted and transferred in plece of the apolicant heresin  to

the detrissnt of the intarests of the spplicant,

interest  of  Justioe, il e plessed o pass such

i bhe

otheyr anl

further order or orders as the Mon'ble Tribunal mayy deem Fit7 and

propey in the circumstarnces of the case.

Hederaliad .
D.27.10, 1997 EOHINGEL.

“TIR THE aFy

Lk . -

A
"L T EARNT
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EaGEE MO, 2 s

, EORE TIT (SEE RULE B3
I THE CENTRAL ADMIMNISTRATIVE TRIBUNAL HY DERARAD BEMOH
aTr HYDERARARD

Maf. pis C}C\b {F 1997
I
N.6. Moo 141dof 1597

L

RETHEEN:

ML Maraiah S/0 Ramiili,

aged about 03 YRATS. workivg as Mail Oversesr.,

Fast Sub-Diwision, SURYAFET , J

District Nalogonda. ' AFPL ICANT /aPFLICANT

AN D

1. The Superintendent of Fost Offices,.
Guryapeh Division, SUIRYAPET, ist. Malgonda,

2. The Director of Fostal oy v ioos,
Hy e airad Reglon, HYDERARAL . RESPONDENTS/RESPFONDENTS
’ \
w0 @G, Laksheinarasaiah 570 o b R TIOsT

aged not known, Oee . THROF Postoan, h
Tirumalagivi 8.0, Suryapet Division, ,
PDietrict NMalgonda. PROPOBED FESEONDENT

A F F 1 B A ¥ 1 T

I, N. Maraiah B/0 Bamalu,  agel ahout 53 vears, workiling
as Mai) Oversesr, Bast Gub-Division, SURYAFET, Disbtrict Malgonda,
don herashy  solemnly and sinceraly affivm and mhats on oath  as
follows:

1. . That 1 am the deponsnb Merein  and  therefors  well
. . . b
acqguainted with the Facts of hhe cass. ‘

2. ' ¥ gubmit that I have filed 0.5, Mo, 1411797 aggr igved

against  my reversiorn from the post of Mail Dwverssar o the  post
; !

of Fostman having allowed me Lo woirk for more than 5 years  aftm

dus  process of selectlon. The let Respondent . issued FEVETELON

ardar reverting  me  bo tha post of Fostman and  promoting the

propoased Respondent in my place ter the debviment of oy interests.

Thyes

Fpapodent s

sought Lo replace  me atfmcting my
iviterests  very badly. Therefors 1t s just and proper that the

propnsed Respondant  may  be imp leaded as Farty Respondant a8

conibda e e v s

. . Mgaivh,
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sFaGEE PI(?W @’6._,

T THEFE=SE ‘\. 2V I ?W‘INT‘—: ff\h"i Ve
";“'F;' EH'\'?&{ i HYDERAERAD BENOH:
4T HNDERGEALL . '

|

!

Mo, N, OF 1997
i
O.f. NO: 1410 0F 1997

BETWEEN:

M. Maraiabh M. ‘APP%IEQNT

B MDD

Thes Superintmﬁﬁﬁnt- et Fost

fTices, Swyapst and obhers
RESPONDENTS /RESF EIHDE N’{n,

L mlstm i bt
d iﬁﬁﬁﬁ$ %"

ITMFLEAD PETITION:

FETITION FILED UNDER RULE  B(3)
(F CAT (FROG.) RULES, 1987.

FILED FUR: APPLICANT. q\l

FILED DNy 271001997 |

FILED BYq

SANEAS RAMA KRIEHENS lﬂra[‘é
SIAOCETE, 1-8-84970, ]Ew‘i i—l. (wTore
CHIEEADAPALLY , HYD ,J—\{‘\E:‘HI} S EA
COUMSEL FOR THE aPPLTCANT

1

0 11 R S
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at Hyoerabad, Ty B F¢ﬂ4m EonT

o=
T
i
33
]
=
M
0
"

necesesary  party as private Respondent No.3 in ths above 0.5 i
the interest of justics and Tor propsry adjudication.

»

Therefore 1t 1s just &nd‘prmﬁar that the Honfble
Tribural may be pleased o permit the applicant herelin to impl@aﬂ‘
the proposed Respondent as necessary pearty Respondent  as F;ivate
Fagspondent (=33, as propossd  Respondent 1s prmmuﬁmd ard
transferved in place of the applicant herein to thsa ﬁetriméﬁt i
the interests of the applicant, in the interest of  justics,

and e pleased to pass such other and further order or orders as

the HMon'ble Tribunal may desm Tit and proper in the clroumstances

Swonrn aned signed on this

o th day of Ootobsy, 1997

N:MProx

DEpnevi

s

BEFORE ME -k

HDVOCHTE




e i
E

wbmsmm \{ R

R T mm/«v

P NSNS brempOSTL
/BENCH - e
ﬁ@@’ e Lﬂ R(L jﬂ- o CETM..I 70T aT ST /PUSTAL

S L ATIVE TISULLL
FYDELBLD BEUCH : MYDERABAD,

0 ~=0. v o | )

. M. NO, b6 opis,
AQS) M@‘) : | e QQ6 ‘OF 197
| N
SRV LA ‘ - !
\"7"
M | | |
C\f/\o’of

.gl.utbl’? : : |
. o - 4 . _

ot f—MJ sy Intlea mum

B ==y
A Lo o Peophed B
Propoded. yaponded- Ko, Nofhce -
M)ﬁ bee oﬁlmga\@% - T o |
“d‘ef 7, A, be ~o 7 . |
olliciq }W W‘Q}?b\ Q‘M‘gfﬂk.

e ' SR o

AR, - 0 . i@ %)’Qfﬁ ":5"‘0 (l.\?{gU Jb%L oL, Wr:;?hl\f;??&q&&o

£1D

L~ t
SO bS8 of oNVewde P
ye(Oo *;,Q MLQ@“ }gw&%ﬂ%_ ng Ipf;QST JD.I G cOUsJéEL 201

Mﬁg‘jf 3 mp/ QO\ »33 “9‘

QSN

m[ QLCZZ

. jV Q -)e{geﬂ&{%iwe : o
w/ HSsP 4R P .

T Y R |

A ) [ e oo e R



A
|

f

[

“ A q%[fﬁ i o AR (Wofq o

e it

Nowe ?gé‘r p’LlL o\p‘}Qﬂ;‘-co@} .
Sosr N A Davened for o ofliud
“6\055@@«_&12\9% Noli e el bean
Paed. o Respemproposed -
?*v%poWé\QJ b~ ;ﬂf}g“o&oﬂ
Sowes, T L e oppliead
@Oﬁk o sowe w\og*ﬂ (@ o
4 rop oded  ¥el f'O'vxé\Q\..g oand
f Yoo e o\L,Q’\w\omoﬂ-&?Q‘“_«Q\p ,
i e 1’\&70'.’\&7/ b mA ol

o bel disvno fRed

The 0@@-":(;.0\aﬁ. yn%ro'nA\Q& Love_
™o OLLS Ko g~ aﬂbwﬁ»‘;

Mos mA- U%if Wy A bey
| OYT O e~ 97.9.-9¢: o

RS N
Jo B

My ~M @

ag. |
%ﬁhm hos beon s 0422 0 (g7

_Teic 9{ b\{ygx g Sementbu Mo B3 o fio
@UHM-X WAD M\j &r 44LL&( C’Wp %MGM“?"’ |
Mf"w fbities - ' ' !

T view g lhe obswt 2t e OGS

Hospoodants fiie A% Thpden L allosivg

Lo M A, 1l 1) A 4> aﬂw&déﬁa@

V@ Aade. M&Mﬂj Cerveelidry in
U OP- Qundd Wz el Admir

b o Wy |98 The procecsingg
G Sebichon fi £ Lo foctatd

m/g;) LB



waﬁmm%m;‘i*zﬁ“ﬂ.u‘_ LR u»,..**m.fg..wiin

o

-k

o » ﬁ.
NOTICE

Ist Floor, wn.cp

APPLIC,NT(S)

N.Haraeiah,
TO

¢ 1}

§~ G.lLakaehminarasish,
R Oec. TB0P Postman,
Tirumslagiri 3,0,
Suryapst Divigion,

; Take notic
© Of this notice,
Practicioner ang tile in

will be heard BEx-Tii7E.

oSame as fully

———— i

e is posted for hearing on

CENTIAL LLMINI STLATT vE TRIBUNALL ¢

- MISCELLANOEUS LIPLIC:,

ORIGINALL AI‘I‘LIC[.;_TIQN

Whereas the applicant above mameg has £iled Miscella
cation (Copy enclosed) Under lwle 8 (3) of
Tribunal (Procedure) Lules,

Miscellaneous 4pplication wag ordered on
€ that within

along with documents if any,

Iﬁat, You the aforesaiq Les@bndént NOe4ervee d0 seng for our yse in
Central Admibd st ratiye Tribunal Hyderabad Bench ot Hyderakhad g the
Singular the said

¢ records and othepr with

and perfectl§

. -~
;.—f;?h;j’.'.:" e EeR LN § e T R et 1
OF 'MISCELLANEOUS ACPLICLTTON

HY Ehl 30,0 BENCH i T HY JERABAD
Bhavan-Dpp: Tublic Gardens, Hyderabad«

| 500004.3.2.
TION MU. gge OF iﬁﬁ&' 1997, -
I3 ' '
Noe a4901. ¢ 1997,
VS. RESPONSE&T(S)

The Superintondsnt of Post Offices,
Suryapet Division, Suryapst,
Nalgonda.Dist.d2others,

neous Applie
Zentread Ldndnistratige
1987 in this Tribunal énd whereas the

e e 2R-1-08,

Be L0 s e

...*ﬁuzngﬁ;....,“.ﬁfrom thé”datg of service|

¥ou May appear in person Or thrbugh.p- duly éuthp;isedlzyébl

three complete SCtS.,%oPlY t5 the application 1
in a paper,boohf»£$iing which the matter ’

all thing's touching the

Sach made’ by yeu. beforeythe

. - * ;"“'-‘L.‘.‘ N
day’of'4&&EM@I¥45“_~"§§E§'and the case

M t--t&.kgaﬁ‘n"yo P at }'ijeraba\j.'—

a§:they have

IBUNLL//

For Negistrar,
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" 3ervice of this notice, you may appear in person ar through a -

U N
. Co
Vi 11,\-‘“]\ i . | { . 1 ! ,J [} vl

e 3 IO "

V  BY REGD.POST ACKDUE
Notice &Ff Miscellanenus Application

‘CENTRHL ADMINISTRATIVE TRIBUNAL: HYDERARAD BENCH AT HYBERABAD. i’
Tst Floor, HACA Shavan, Opp; Public Garden, Hyderabad.500004. A.P.

MISCELLANEDUS APOLICATION Ng. of 199
P96, 7.
S i : |
ORIGINAL ASPLICATION NO. OF 199,
) 1410, °
APPLICANT {5) Us Respondent (5)

- Nnocaien. Tha‘ﬁupdt.ﬁf fast Dffrices,
Suryapek.i2ctheora,

o - )
The Supsrintsndent of Sost OfPices, Suryepet Tivision,
uryapet, Uist.delgenda, -

' ' - Hydaerabsd.
" 2. the Director nf Pastsl Sarvicas, Hyderabad ﬁag?ﬁn, ydar:

| , e 5. 1
////La : : P Postmen, Tirumalagiri .0
sinspasaiah, Goe, T80 P ‘
3 gﬁry:ggzQiuisian,'ﬁisttict Halgonda,

Uhereas tha applicant ahove named has filed Miscelleneous‘
Application (copy ehclosed) Under Rule 8 (3) af Central Administrative
Tribunal (Procedurs) Rules, 1987 in this Tribunal and whereas the
Miscellaneous Application Was ordered .

Dn..o..o.tlallalcoci

_ 4~11=97,
Take notice that Withinesee.su,, *tresreascalfrom the date gf
ithi VTN ST 7 e 0

duly authporised Legal practitioner and file in three complete s

ets,
reply to the application along with documents if any,

in a paper bogok
form failing which the matter will be heard EX~PARTE, )

That, yau the aforesaid Respondent NOov.vvves.. do send for our

use in Central Administrative Tribunal, Hyderabad Zench at Hyderabad
8l1l the sinqular the said records and gther with all things tauching
the same as fully and perfectly as they have been made by you,
before the .......... . . e eeraiieeaa08Y OF e, eonan..109
and the case isﬁﬂﬁﬁﬁﬁ?eﬂﬁpﬂmaring 0N e, Revd Dechnbor, ?

2t Hyderabad.
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//3Y DROER OF THE TRIBUNAL //
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‘Ffl, -
L s b seoes ! M IN THE COURT OF THE_C.£ AT LA L
: D .!.I. .-.-u 'M-iﬁ.-i eva-.-l voc_v&.t ::1._. -.{-“, ‘:'
850 R TR, ] B2 STLAT I EE T LS008 £
/ xl%.»luhjl.ig* M C _,;_,._.J , AT WD(I ‘QF} )SA ﬂ
u Iirs r-‘_., - ; .
\\._/ ‘““"‘“&\ . O}q No. of 19993
BETWEEN :-
| PLAINTIFF
FVRV PN P N - PETITIONER
APPELLANT
COMPLAINANT
AND
DEFENDANT

’H:Q S(zgi}r @_y,,\,p 'RESPONDENT

% ﬂt.‘-\aﬁ Ao ; ACCUSED

VAKALAT

)
| A Ceeply
{
] -
| by
!
% ACCEPTED
. : ;
}
i

Advocate for :- APP/O\OCM’

Filed R 199

L . T T iy WY

Address for Service

SANKA RAMAKRISHNA RAO

"B.A.LLB., P.G.D.C.R.S.,
ADVQCATE
1-1-10/2, Jainahar Schoo! Lane,
Jawahar Nagar, RTC X Road, Hyderabad-500 020.
PHONE : 638883



g’i{kTHE COURT OF THE C.EwTRAL 4 D s0) STEATIVEE
TRIBOM AL, LD ELARAD BLAC I
aT_ s D RALBAD ‘

O-){)No. [(7/(0 of 1997

I PLAINTIFF

BETWEEN :- 7 . Maryév?gjpn ‘ . PETITIONER,
C . | T APPELLANT
-j COMPLAINANT
AND . ‘ i
_ , o DEFENDANT
e Qugdr a! ngQ— iQ—Q(M , el D SUM},FJ@ESPONDENT
Nm&?’d\?\cﬂaxu and THL anglbin 74 ' 4 ACCUSED

W mnoanalak

1

o

i e -
e Ty
,-9“&- ﬁ\\ﬁf‘ﬁﬁ @ (AN
Fe B .

SANKA RAMAKRISHNA RAQIS

B.A.LL.B., P.G.D.C.R.5}0
ADVOCATE

Advocate/s to appear for me/us in the above suit/case apd to corduct and Prosecuts
(or defend) the same andall Proceedings that may be taken in respect of any application for
execution of any decree or order Passed therein. |/we empower my/our, Advocates to appeat in all
miscellaneous proceedings in the above suit or matter till ali decrees or ogders are fully satisfied or
adjusted to compromise and to obtain the return of documents and draw any moneys that migth
be payable to me/us in the said suit or of matter {(and |/w do {urther empower my/our Advocates to
“acception my/our behaif, service of notice of all or any appeals or petitions filed in any court
of Appeal, reference of Revision with regard to said suit or matter before disposal of the in this
Honourable Court.) : ‘

|
* N Mpgonoh,

A
i

Certified that the exe¢utant who is well acquanted with English Read this Vekalatnama the
contents of the Vekalatnama were read out and explained in Telugu/Urdu to executant or he/she/
they being unacquaintant with English/who appeared Perfectiy to understand the same and signed
or put hisfher/their signature/s or/and marks and in my Presence.

B2  Executed &d% eny day or X 2 1899 .
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Central Admmlstrative T'ibunal
' | Hyderabad Bench Hyde?‘abad
0.A/B2A No. /(.]L/O,r of 195;1
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, B MEMO OF APPEARANCE
‘1’: ‘ 0 t Y \ﬁx . --.h RPN ‘\”\;\ t.‘ A . v
ol : S : i 3 )
J - AR by A
| | #
N.R. DEVARAJ
e ADVOCATE
" ) Standing Counsel for Railways
' Senior Standing Counsel for Central Govi. »
Counsel for .. &KMM ................
w ) z .
¥ . J
P - b 3
.y S Address for Service : j Phone : 7610600
‘ : Plot No. 8, Lalithanagar
e Jamai Osr]nania,
l x " Hyderabad - 1500 044,
Pyt l
. i
P ﬁ
|
A 1” ¥
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Ce‘htral Administrative Tribunal, Hyderabad Bench

HYDERABAD [
i 0.A./ 5;&— No. //’f' 10 0“99? !
BETWEEN
Haw’w c\}» o
Applicant (s)
: Vs,
The € uudﬂ VANTEAd i f off (oot Ofoo e

X Q M ; | Fiequndent (s)

To,

B

I N.R. Devaraj, Advocate, having béen authorised
{here furnish the particulars of authority)
by the CentraVS@e Government/Gavernment-Sevant/ ............... au;honMcorpmatmn%seemly noti- .
fied under Sec. 14 of the Administrative Tribunais. Act, 1985. Hereby appear for applicant. No...._.;l.;_,._, “
/Respondentf™o............ccoveeeeerennenn. and undertake to.plead and act for them in all matters in the
aforesaid case. ' : | -

Place:Hy_derabad. ' . ) na
Date : 27,((,76 ‘ ~ Counsel

Address of the Counsel for Service | _ _ N N R. DEVARAJ
Plot No.8, Lalithanagar - ' I Standing Counsel for Railways
Jamai Osmania | ~ Senior Standing Counsel for Central Gowt.

Hyderabad - 500 044.
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B. NARASIMMHA SHARMA
Sr. Central Govt.
Standing Counsel,
Central Administrative,
Tribunal, Hyderabad. ;

&+



R o . . N | . '
Loentra A dministrative Tribunal, Hyderabad Bench
.  HYDERABAD

OANO. I4lo - OF 190°F \

B VRN

N'.mOTMOJV\ | | YRR R

Vs,

e Gupdh. o Rt OBy,
& oty

e
"
5

h MEMO OF APPEARANCE |

| B.Narasimha Sharma, Advocate having been authorised by proceedings of Covernmant of
ndia in F.No. 28(5)/98-Judl. . DL 11-12-1908 notified under Sec. 14 of the Adoiniziatns
Tribunals Act, 1985, hereby appear for Apphesat No./Respondent No. At 3. arl

i

undertake to plead and act for them i all matters in the aforosaid case. ,

F‘izar.:e:Hyderabéd C} |

Signature & Designation of the Counsat
( g

Date: 6~ 4-19

3. NARASIVHA SHARKIA
l “ Senior Standing Counstfor
Central Governiment

Sadress of the Counsel for Service:
51, Nitgir,

Aditya Enclave,

Amearpet,

Hyderbad - 38.

-



FORM NG, 9 P BY . R'__P_.,'f}_'tp.‘

}f | (5@ Rule 23) e

j'ﬂTPRL ABMINISTRATIVE TRIBUNAL 7 ST gENIH AT VVUHHAUHD.
18t Floor, HAGP Bhavan, Guas?aiiinz & _7;'1';.5, e arcaad J500004 WA LR,

CRIGINY, A5 2070 0 e 27 199

Applicant(5) A 14ﬁ§ﬁpﬂﬂdﬁﬁb(3l

By AdVocate gimgiratiah | Y T 5¢
7o . Supdt. Uf FGWE‘ ﬁf’fi& " L@}p i %%’L%J L)
’ 8.Ramakrishna Rao

. SriJfRJNevaral, Sr.C39.
v%ﬁ;: The Euparin{en&ent of rost Offices, furyapet Division, Suryapst,
— Malgonda Biet, .

/4;:,; The Mrector of rontal Servicesx, Hyderabed Region, HMyderabsad,

te3. ori. G.lLekshminarawaiak, TROP Postman, Tiruwwlagizi 80.,
turyapet "ivigsion, walgconda District. _

Whereas an application "iled o° Sha apavs named aponlicant
under section "2 of ths fdministss e Trihbupal Ac%,1985 as in
the copy annsxsd hereunto has bazn ~zgistred and upon preliminary

hearing the Tribunal nas admitbel ta applicetion.

Notica is hersby givin to vou ihek 17 you wish to ponkest the
application, you may filz souw reply along with thae document in
suppurt therof and aftesr sarVing cory of the same on the applicant

'0 1o s - P , . .
cr 913 Logal practitionar within 30 days of rzceipt of the no%ice

bePore tiis Tribuncl, aithsr ia §§§§§§§pr through & Legal prackitioner/
presanting Officar ¢ppointed by you in this bshalPy,  Im dafault, tha
said apnlication may ba heard and dacided in your agsance on or aftsr
that date without any Purther Hotice. |

Issued undar my hdnd Jnd the sea’. bf the Tribunal

This the + o« o v 4 . . .day 0F . 4w e e e «1EE

PameXERERTwantygeventh FPehryary, o Be

-

J/BY ORDIR  UF THE TRIGUNAL/,

Dats:

24,3,98,

\

e { Bt xmax'a;‘ o
o © T Centrsf Adminisfelvs [ribunal |
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